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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 76 OF 2025 

INTHEMATTEROF: 

RESIDENT WELFARE ASSOCIATION 

(REGISTERED) 
SECTOR 72 NOIDA 
UTTAR PRADESH 

VERSUS 

UNION OF INDIA & OTHERS 

..... APPLICANTS 

.... RESPONDENTS 

REPLY ON BEHALF OF THE RESPONDENT NO. 3, NEW OKHLA 

INDUSTRIAL DEVELOPMENT AUTHORITY 

1. That the present OA has been filed by Applicant raising the

grievance against alleging illegal digging activities of the Green

Belt at Sector 72 Noida to lay High Tension Electricity Cable and

to divert the use of Green Belt for other purposes.

2. That by order dated 25.02.2025 this Hon'ble Tribunal has issued

notices to the Respondent including the answering Respondent.

The Tribunal while issuing notices directed the Respondents to

ensure that the flora and fauna of the green belt is not disturbed.

That on 28.05.2025 the matter was again listed whereon the

That it is submitted at the outset that the answering Respondent is 

not diverting the use of land for green Belt for any other purpose 

and the same is being maintained as Green Belt. The primary 

grievance of the Applicant R WA is pertaining to the laying of 

underground HT wires through the Green Belt. 
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5. That the work of laying the 3 3/11 KV HT lines of the sub station

of Sector 11 7 to sector 72 was carried out by the U.P. Power

Corporation Ltd. and not by the answering Respondent. By a

letter dated 23.05.2025 it was informed by the Office of Senior

Manager (E & M), New Okhla Industrial Development Authority

(which is a department of answering Respondent responsible for

laying of electricity lines) has written to the Law Officer it has

been informed that in past six months the E&M department has

not laid any underground wires in the said area. A true copy of

the letter sent by Office of Senior Manager (E & M), New Okhla

Industrial Development Authority dated 23.05.2025 Is

ANNEXURE R-1

6. That laying of the said underground wires IS neither

encroachment on the green belt nor has resulted in the alteration

of the nature of the Green Belt. The laying underground HT lines

are necessary to curb the possibility of any accident that may

occur from the HT lines crossing from above, apart from the

uninterrupted supply of power.

7. That the Applicant itself has noted the apprehension of accident

that may occur due to overhead HT Lines in para 10 at page 18 of

the OA that:

"10. Further, the Green Belt land in question is also 
covered by a cluster of passing naked High Power Tension 
11 Kilo Volts Electricity Transmission Wire Lines, which 
are capable of causing Electrocution leading to 100% 
permanent disability ..... " 

Hence, it is an admitted fact that the laying of underground HT 

Lines is in interest of the residents only. 

8. That the above quoted paragraph as well as the prayer made in
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the OA are contrary. The Applicant is blowing hot and cold in 

same breath as on one hand it alleges digging and disturbing of 

Green Belt, while on the other hand it alleges that overhead HT 

Lines are dangerous. Thus, it appears that present OA is only an 

abuse of process without any actual grievance. 

9. That there has been no construction activity carried out by the

answering Respondent at the Green Belt at sector 72, Noida as

alleged. The use of the land is also not diverted and the same is

still being used and preserved as Green Belt. A true copy of the

recent photographs of the area in question showing trees being

undisturbed is ANNEXURE R-2

10. was 

tlone manuall for the purpose of laying the underground HT 

Lines and that no trees were hanned or uprooted in the process of 

laying the HT Lines. Apart from the aforesaid underground 

laying activity of the HT lines by the UPPCL, there has been no 

construction work carried out at the Green Belt. The allegations 

of digging for the sewerage system is misleading and false. 

11. That it is submitted that earlier OA No 43 of 2018 was filed

before this Tribunal wherein the allegation of construction of

undertaking by the answering Respondent that no construction 

activity as alleged in that OA is being done. The said order shows 

that the Applicant filed the earlier OA just like the instant OA 

even without any actual grievance. 
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ANNEXURE R-1

//TRUE COPY//
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